IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BEINCH
' AT HYDERABAD '

0.2. 1493/S6

Between:

‘B. Narasinga Rao .

and

1. Chief Engineer,
Headgquarters,
Southern Command,
Engg. Branch, pune.

2. Assistant Garage Engineef
R&D, N.S.T.L.Complex,
Visakhavatnam, '

3. Union of India, rep. by
© Secretary, M/o Defence,

New Delhi, : .o
Mr. Y.L.Narasimha Murthy ..
. Mr. Q. Bhimanna, Addl.CGSC ..
CORAM

HON'ELE SHRI JUSTICE M.G;-CHAUDHARI; VICE CHAIRMAN

HON'BLE SHIR H. RAJENDRA PRASAD, MEMBER (ADMVE, )

ORDER

Date of decision:|23.12.96

Applicant

Respondents

Counsel for the |applicant

Counsel for the|respondents

Oral Order (Per Hon'ble Shri Justice M.G. Chaudhari,| vc)

Mr. Y.L.Narasimha Murthy for the applicant and Shri

V.Bhimanna, Additional Standing Cédunsel for the respendents,

The grievance of the applicant is against hils transfer

from Visakhapatnam to Bhuj in Gujarat. He is L.D.C.

It appears

that a general order of transfer of LDCs relating to| stations

all over India was issued by the Respondents on 30,4, 96 and the

applicant was one of the LDCs transferr@d under that| order.

A movement order was issued to the applicant in Novefber 1996,

Earlier to that the applicant had submitted a representation on

18.5.96 to the Chief Engineer (EIB(s), Southern Command, Pune

requesting him to cancel his transfer or alternativq@Fo defer it

A




" The Tribunal would not interfere in matters of tra

“made on administrative grounds, particularly when

“question of general transfers.

2

for one

nim as stated in that representation.

@

year on account of personal difficulties faced by

He also suggested that

instead of sending him to Bhui he was willing to agcept

transfer if posted to Bolangir/Sunabeda in Orissa.

It

appears that initially the respondents extended thg date for

reporting at Bhuj to 30.9,96 and even thereafter,
second representation of the dpplicant dated 27.9.

has been extended upto 31.12.96. The applicant, h

in view of
86, the time

bwever,

has not filed a further represéntation requesting for further

extension after 31.12.96 to the respondents but ha
the Tribunal. He prays that the respondents may b
to extend the joining date till 30.6.97 while chan
joining place from Bhuj to Bolangir.

2. The relief sought is not simply  for ext
time on the

that he would be transferred to Bolangir instead o

question relating to mass transfers on all-India b
in the administrative éxigéncies. It cannot be ¢q
by tﬁe applicant that any illegality has been comn
the respondents in transferring him from.visakhapa
No question of malafides can be involved where it
whether the applid
be transferred to a nearer place to Visakhapatnam
Bolangir or Sunabeda in Orissa is eesentially a mg
the authorities of the respondents to consider.
granting further extension of time to join at Bhuj
within their consideration. The Trihunal would ng
justified to substitute itself for taking those de

Thus it does not appear to us that the OA disclosg

of action for which it can be entertained,
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3. However, we notice from the previous represen

of the applicant that presently he is under some dif

in matters of family affairs particularly as his wife

stated to be due for delivery. Considering these gr
and such other present difficulties as may be pointe;
the respondents, it will be for the respondents to ¢
sympathetically whether the reguest of the applicant
the period to join upto 30.6.97 as also his reguest’
-posfing him at Bolangir could be granted. In our op
it was necessary for the applicant to file a represe
for that purpose to the respondents. We therefore 1
open to the applicant to file such a representation

to the approoriate authority ot the respondents. We
respondents'to consicer tnat representation sympathei

and also consider whether the date 31512.96 should b
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direct tne
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suitably to ensble them to dispose cof the representa
merits. The respondents wil].(:j convey their decisi
applicant when taken on his representation. It is mq

("
clear that the matter i$§ left in the sole discretion
respondents who will decide it administratively, While

considpring the request of the applicant sympathetics

if the respondents do not agree to the request o
applicant, the applicant will not be entitled to alid

against the respondents. With the above observatio;

is rejected.
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0a, No, 1493/96,

Co
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1. The Chief Engineer,Head Quarters,

Southern Command,Engineering Branch,
Pune-411 001,

2, The Assistant Garage Engineer{Independant),

3.

4.
Se
6.

7e

R & D,N,5,T,L,Complex,
Visakhapatnam=27,

RRARRxRE Secretary,Ministry of Defence,
Union of India, Ministry of Defence,
New Delhi'

One copy ta Mr.Y.L.Narasimha Murthy,Advocate,
One copy to Mr,V,Bheemanna,(3SC, CAT.Hyderabad,

One spaxe copy to Library,CaT,Hyd,

One spare CoOpya.
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